duction "from 1975-76 to 198081 are
given below: .

No.of  Production

mﬁsum vnmma, ms (sm>

Year mines  (in mt.)
1975776 - 317 88-98
1976-77 « 337 89-48
1977-78 360 88- g6
1978-79 373 9o 05
1979-80 370 91° 44
1980-81 370  100°g3

(dy and (e) : The coal belt in Ben-

gal and Bihar ig vast and as and when
illegal coal mining is detected, it is
reported to the law Enforcing Agen-
cies by the coal companies. However,
under the guise of court orders in
about 85 cases, unauthorised mining
was taking place. The Coal Mines
(Nationalisation) Acts were amended
in 1976 prohibiting any person other
than the persong authorised by the Act
to carry on coal mining operations in
India in any form and terminating all
leases relating to winning or mining
©f coal granted in favour of private
parties except those engaged in the
production of iron and steel. The Act
was also amended to make jllegal coal
‘mining a cognizable offence punishable
with imprisonment extending to a
term of 3 years and a fine extending
fo Rs, 20,000. The Supreme Court in
their judgements dated 11th  April,
1980 and 7th May, 1980 upheld these
provisions of the Acts. After these
Judgements illegal coal mining has
been curbed to a great extent. How,
ever, certain persons, at times, violate
these provisions of law and indulge in
illegal coal mining. The Coal Com-
banies and the State Governmenis are
taking concerted action against the
offenders. The State Governments
have already issued instructions to
the district authorities to take puni-
tive and preventive action under these
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Actg read with provisions of Indian

"Penal Code. The Coal Compaines

have also been directed to report fo
the authorities concerned as and when
illegal coal mining is detected.
periodic raids are conducted both by
the Security Staff of the Coal Com-
panies and the State Governments, -
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Extension of Genera] Laws to the
Scheduled Castes

8933. SHRI GIRDHAR GOMAN
GO: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) is it a fact that the legal pro-
vision about the extension of general





